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1. Aforesaid appeal by revenue for Assessment Year 2000-01 contest

the order of learned first appellate authority which has deleted penalty s
levied by Ld. Assessing Officer vide order dated 23/03/2005.
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2. The Ld. Counsel for assessee, at the outset, submitted that the
assessee has already opted for settlement of dispute under Direct Tax
Vivad Se Vishwas Scheme (VVS Scheme), 2020 for the year under
consideration and received Form No.3 from appropriate authority. A copy
of the same has been forwarded through email. The Ld. DR could not
controvert the same.
3. In view of foregoing, the appeal stands dismissed as infructuous
with a liberty to revenue to seek restoration of the appeal in case the
aforesaid declaration filed under the scheme is not accepted, for
whatever reasons.
4.  The appeal stands dismissed as infructuous.

Order pronounced on 03" March, 2021.

Sd/- Sda/-
(Mahavir Singh) (Manoj Kumar Aggarwal)
SUTHE / Vice President o1 & / Accountant Member

Hs8 Mumbai; f&i® Dated : 03/03/2021
Sr.PS, Jaisy Varghese

Gﬂ%“\’lﬂﬂmﬁ\ﬂaﬁ?{mopv of the Order forwarded to :

dtarff/ The Appellant

g/ The Respondent

TIHR IS (3AT) / The CIT(A)

SYHI3Yad/ CIT- concerned

fqurimfafAfY, smaemRsrdiaiasifidmRur, Gas/ DR, ITAT, Mumbai

MSWIsd / Guard File

L I

TSRMIHER/ BY ORDER,

IU/AETIP USIIPR (Dy./Asstt.Registrar)
SATaH U SfRHI0T, 45 / ITAT, Mumbai.



